|’llr{|{'-|:|1 "{i“Hh & (" e v : 'l" : . {:H N(h
0Y.06.2020 'S Vs Tirlochan Singh & Ops,

I]‘I-ch-u " L N ay g & T I
nt: ?:!r. E.mldll.ulia Arori, Ld, Counsel for all plaintiffs,
Sh. Jitender Kumar, Ld. Counsel tor all defendants,

Intimation  has  been received  through  Mr.Sodi,
Coordinator and matter taken up through Video Conferencing,

Submissions heard,

[t is stated on behalf of both the counsels that a settlement
has been arrived at in between the parties and the present suit may be
disposed off uccordingly qua prayer clause (b) only and plaintiffs are
not pressing their prayer clause (a) and (c) apainst the defendants,
Counsel for defendants prays for filing the hard copy of the written
statement of all the defendants along with vakalatname. At request,
matter is  shortly passed-over for personal appearance of

parties/counsels,

(Prashand Kumar)
ADIJ- 01 (Central),
THC, Delhi, 09.06,2020

At 03:00 PM

Mr. Siddharth Arora, Ld. Counsel for all plaintiffs,

Present: :
Sh. Jitender Kumar, Ld. Counsel for all defendants.

Written statement is filed on behalf of all the defendants

alone with vakalatnama. It is stated by the counsel for the defendants
[}
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th'l[ l_hE' ave ’ . ' g
‘ ¥ have no objection if he present suit may be disposed off as

compromised as i
p d as both the parties have arrived at an amicable

settlement. Statement of both the counsels is recorded to this effect.

Both plaintiffs anpd defendants are bound by their respective
statements. In the light of the statement made on behalf of the
plaintiffs, prayer clause (a) and (c) is allowed to be withdrawn as it is
not pressed for.

The present suit is disposed off as settled/compromised, in
the light of the statement of Ld. Counsels for both the parties. Parties

are left to bear their respective cost. Both plaintitfs and defendants are

bound by their respective statements,

File be consigned to record room, after due compliance.

rashant Kumar)
ADI- 01 (Central),
THC, Delhi, 09.06.2020
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Paynl Guptn & Orw, Vi, Kool Conptin & Orw,

0.06,2020

Present: None,

Intimation  has  been received through — Mr,Sodi,
Coordinator,

Matter is adjourned tor appearance of plaintifl or his
counsel through video conferencing or personal appenrance,

Be putup on 18,06,2020,

FFile be put up before Ld, Distriet Judge (1HQ) for Turther
order to place the lile betore concerned court, il the court resumes
functioning. Il the court does nol resume lfunctioning, then file be
ordered to be put up before concerned Duty Judge on 18,06.2020.

AL

(Prashant Kumar)
ADI- 01 (Central),
THC, Delhi, 09.06,2020
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Gurbachan Singh Through

LRs Vs, Shantj :
(9.06.2020 S. Shanti Rani

Fresh petition filed. It be checked.
Present: Sh. R, S. Buajwa, Ld. Counsel (or (he pelitioner.

[ntimation has been received through Mr.Sodi, Coordinator
and matter taken up through Video Conferencing.

Submissions heard through video conferencing.

The present suil has been filed in the form of photocopy of
original petition. It is a suit for permanent injunction along with an
application under Order XXXIX Rule 1 & 2 CPC.

Ld. Counsel for the plaintiff submits that LRs of deceased
plaintiff are having apprehension that they may be dispossessed from the
suit property by the defendants, who is the landlord. Ld. Counsel for the
plaintifT prays for issuance of process/notice.

Heard. Considered.

l.et summons of suit along with notice of application be

served upon the respondent on filing of PF/RC/Speed Post/Courier as well

as by all means.
Be put up on 12.06.2020.

File be put up before Ld. District Judge (HQ) for further order
to place the file before concerned court, if the court resumes functioning. [f

the court does not resume functioning, then [ile be ordered to be put up

before concerned Duty Judge on 12.06.2020.
(PAras¥dnt Kumar)

ADJ- 0} Central),
THC, Delhi, 09.06.2020
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VICTORINOX AG VS DINESH GUPTA
09.06.2020
Fresh application fled. 1 be checked.

*sent: sh. Virendrn < . . & igza
Present: Sh. Virendra Sinha. Ld. Counsel tor the plainuff,
Sh. Manish Singhal, Ld. Counsel for the defendant.

Intimation has been recejved through  Mr.Sodi,
Coordinator and matter taken up through Video Conferencing.

Submissions heard through video conferencing.

It is stated on behalf of Ld. counsel for plaintff that there
Is an interim protection in their favour and since the matter pertains to
regular court of Sh.Manmohan Singh, Ld. ADJ, THC, Delhi, therefore,
the same may be placed before him for arguments for the next date, so
that matter can be heard by court concerned.

Similar, arguments has been put-forth by Ld. Counsel for

defendant who has filed this application.

Therefore, at their request be put up on 11.06.2020,

File be put up before Ld. District Judge (HQ) for further
order to place the file before concerned court, if the court resumes
functioning. If the court does not resume functioning, then file be

ordered to be put up before concerned Duty Judge on 11.06.2020.

{I'rﬂshﬁl cumar)

ADIJ- 01 (Central),
THC, Delhi, 09.06.2020
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[x. No,
Ridhey Shyam Gupta
Vs. Narain Mittal & Anr.

.00 0200
Fresh execution petition filed. 1t e checked.,

Mresent: None,

Intimation  has  been  received through ~ Mr.Sodi,

Coordinator,

This execution petition has been filed in the form of
photocopy of the original petition.

Nazir to report on 17.07.2020 and petition be sent to the

concerned court Tor the date lixed.
File be put up before Ld. District Judge (HQ) for further
order 1o place the file belore concerned court, if the court resumes

functioning. I the court does not resume functioning, then file be

ordered to be put up before concerned Duty Judge on 17.07.2020.

[Prash;uﬂ{unmr]

ADI- 01 (Central),
THC, Delhi, 09.06.2020
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